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nations and help (o build a world based on 
equality and cooperation among nations. 

I am sure the House will join me in the 
hope that bloodshed and strife in Angola 
will soon come to an end so that the Govern-
ment and people of Angola can address 
themselves unhindered to the task of 
national reconstruction at home, fighting 
racism and minority regimes in Africa and 
contributing to resolve the many 
international problems confronting the 
community of nations. 
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SHRI N. G.   GORAY   (Maharashtra) : 
Sir,   I  would  crave  your  indulgence   if, 
during my speech, there are a few touches 
of sentimentalism and a few outpourings 
• of emotion. 

MR. CHAIRMAN : The lady Member 
has spoken, isn't it? 

SHRI N. G. GORAY : I want to say this 
because, yesterday and the day before 
yesterday, when the Bills curbing the free-
dom of the press have been discussed, even 
a man like Shri Bhupesh Gupta, not once 
but many times, referred to the great contri-
bution that Shri Feroze Gandhi had made to 
the freedom of the press. Shri Shukla, in his 
reply, has said that a good deal of sentiment 
had crept into the debate and he deplored 
that. But, Sir, I am one of those who believe 
that sentiment and emotion are the salt of 
life. Not only that, Sir, but I believe that 
when we talk of democracy, when we talk of 
liberty, when we talk of equality between 
man and man, ins the sentiment that dictates 
to us, that all men should be considered 
equal. Otherwise, Sir, what is common 
between you and me, what is common 
between me and my friend, Shri Gokhale? 
And still we build the whole edifice of 
democracy on this postulate that all men are 
equal. It is a sentiment; it is an emotion; it is 
something intangible and still it has helped 
man to build noble structures, noble social 
structures. So, Sir, as I said, may be, 
sometimes in my speech occasions may 
arise when I would be a little sentimental. 
Another reason, Sir, is that we have been so 
much involved in this democracy. 

Sir, 1 can remember three distinct phases 
in my life. One phase was that of creation, 
when we built up this social structure, 
democratic structure, parliamentary stru-
cture brick by brick, we strove for it, strug-
gled for it during the days of pre-Indepen-
dence. You were also one of the soldiers, 

honoured soldiers. That was the phase I 
would like to equate with Brahma, the 
Creator. 

After Independence came the phase of 
preservation, Vishnu, when all of us, even 
though we belonged to the opposition par-
ties, under the leadership of Pandit Jawahar-
lal Nehru tried to preserve the values that we 
had created during the struggle. And, Sir, I 
do hope now, I can say 'fondly hope', that a 
time will not come in my lifetime at least 
when this phase of preservation will change 
into the phase of destruction. That good 
fortune will not fall on me but today I am 
seeing the third phase, the third face of the 
Trimurti, that of destruction of whatever we 
had created. And one by one all the values 
that we had cherished are going down the 
drain. Where is the necessity of freedom of 
the press? Has not the press utilised its 
freedom in a wrong manner? Where is the 
necessity of liberty of the individual? Have 
they not misused it? Sir, we have come to a 
point where we are almost afraid of 
freedom. There is a well-known book 
written by E. Fromm, 'Fear of Freedom'. 

I remember when my colleague Madhu 
Limaye met Mr. Brezhnev when he was 
visiting this country. At the end of their talk 
Mr. Brezhnev asked Mr. Madhu Limaye: 
Will you tell me what is the necessity of 
opposition party at all? I do not know 
whether that ideology has inspired us. But 
somehow it has come to pass that wc would 
like to see the entire country under the 
control of one party. Therefore, as I said that 
having seen the phase of creation, having 
seen the phase of preservation. I am now a 
witness to the last phase of destruction. What 
will come afterwards. I do not know. 
Possibly, according to the Marxists dialects 
there was a thesis and there was an anti-
thesis and may be out of that thesis and anti-
thesis, out of the conflict of the two, a 
synthesis may emerge. I do not know what 
will be the phase of that synthesis, what will 
be the nature of that synthesis. It is very 
curious that while we are moving a 
democratic society towards an authoritarian 
rule, right now, in Paris, the great 
Communist Party of France is meeting and 
the main thesis before that Party is, as has 
been reported, the Secretary-General of that 
Party is recommending to its Party 
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[Shri N. G. Goray] 
tfiat the concept of the dictatorship of tlie 
proletariat should be rejected and we must 
say without any reservation that we are 
ready to tolerate.or even to encourage or 
even to practise democratic ideals. Sir, those 
of you who know what a crucial place this 
dictatorship of the proletariat has in the 
Communist's political ideology, will 
understand what a change has come, they 
are discarding it, the main idea over which 
the whole super-structure in Russia and 
other Communist countries is raised that 
there must be a dictatorship of one party, 
one class. And here one of the biggest and 
the strongest Communist Parties, the 
Communist Party in France, is saying : Let 
us give a go-by to this idea; it is no longer 
tenable. Sir, my sorrow is all the greater, that 
we have not understood this. It is not as if 
Jawaharlal Nehru had not read Marx. It is 
not as if, when we became free, these 
compulsions to which my very erudite friend 
referred to in his last speech were not there. 
India was a backward country; India was a 
developing country; India was a country 
where so many dialects and religions and 
other things were there in existence. And 
knowing all that, after a full debate lasting 
months and years, we had deliberately 
chosen this system. It is not as if we had 
accepted this system in a fit of absent-
mindedness. With open eyes we had chosen 
this system—freedom of the press, all the 
civil liberties, everything. And, Sir, now we 
find that we are rejecting them one by one. I 
would only like to point out to my friend 
Mr. Gokhale that it is my misfortune that, 
having worked with him for years, today I 
find myself in a position which is very, very 
unfortunate. But these are the facts of life.   
One has to face them. 

Sir, I would like to ask you : Are there not 
other democratic countries in the world 
which had to undergo all these strains and 
stresses ? Have we not heard of the mam-
moth dragon march in Japan in the period 
After the Second World War? In France .;7, 
> ,', nn/ n mes has the Communist Party of 
France not tried to paralyse the entire thing—
industry, government, social life? But does it 
mean that because all these things happened. 
Japan has not prospered? Sir, Japan has 
registered the highest rate of annual increase 
in national,     income—more   than   what   
the 

capitalists Westferfl world think they could 
achieve, more than what they 'themselves 
thought they could achieve. Has France not 
become one of the most affluent nations of 
the world, in spite of all these strains and 
stresses? But in this country, Sir, because 
somebody said something, because there was 
some agitation, because somebody talked of 
total revolution, because Raj-narain used to 
create trouble here, all sorts of excuses had 
been trotted out, and now it is being said that 
everything is so calm. There also there are 
these contradictions. Sir, what is it? Has the 
emergency succeeded; or has the emergency 
not succeeded? On the one hand, you say it 
has succeeded. Sir, 1 will point out to you 
that on September 13, 1975 our Home 
Minister Shri Brahmananda Reddi, was put 
this question in Madras. Is the situation 
normal? And Brahmananda Reddi said : 
Normalcy prevails all over the country. That 
was on September 13. But, most probably, 
Brahmananda Reddi does not represent the 
mind of the Government: I can see that. But 
surely the Prime Minister does represent the 
mind of the Government, the heart of the 
Government. What did she say when she 
gave an interview to the North German 
television on October i, 1975? She said : 
There is peace everywhere. September—
normalcy is everywhere; peace is everywhere 
and after that, November, December, 
January, February-r-four months have 
passed. And still, our Law Minister, our 
Home Minister, our Prime Minister, all these 
people sitting on those Benches are coming 
to this House and arc saying that there is no 
normalcy still, that they want to extend the 
life of the Lok Sabha because there is no 
normalcy. And to the press, to the foreign 
people, they say, there is normalcy, there is 
peace everywhere. And I do not see how you 
can contradict that statement that there is 
peace.   Of course, there is peace. 

Sir, I am one of those who have held that 
there was no justification for emergency at 
all. There were strikes—yes; there were 
quarrels, there were conflicts. But suppose 
for argument's sake that there was conflict, 
that there were strikes, that there were anti-
national activities. Now, you have yourself 
said that there is normalcy not only in one 
part of the country but throughout. That is 
what you said. This is what the Home 
Minister says in Madras. 
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And after four months, the Tamil Nadu 
Government  itself is toppled—why?—be-   ' 
cause there is normalcy in Tamil Nadu. 

AN HON. MEMBER : Too much nor-   I 
malcy. 

SHRI N. G. GORAY : Therefore, what 
are all these things due to? The taproot ii, 
in panic they thought that^here was 
emergency everywhere. That is the taproot 
of all this mischief and because that taproot 
is there, you saw the necessity for 
emergency. Uic MISA, the Defence of 
India Rules, the curtailment of civil 
liberties. And to what extent? Your 
representative in the Supreme Court has the 
audacity to say to the Judges that once the 
emergency is declared, even if a man is shot, 
he has no remedy. Perhaps, he was logical 
because once the emergency is declared, he 
can see no reason for the other laws of civil 
liberty, etc. to exist. But is tliat the state of 
affairs that you want to cherish in this 
land? 

Sir, when 1 referred to tbe debates tliat 
had taken place in the Constituent Assem-
bly years back, I found that Dr. Ambedkar, 
Shri Kamath and so many other eminent 
personalities like Pandit Bhargava, all of 
them, had devoted days and days to dis-
cussing this emergency. And Dr. Ambed-
kar went to the extent of pointing out that 
this is not a simple matter; it is not as if 
you are to treat emergency in a normal 
way. And therefore, in the Constitution 
when the emergency powers are given, the 
wording used is not only 'emergency' but 
'grave emergency'. After all, words have 
some meaning. They could have only 
stated 'whenever the Government feels that 
there is an emergency'. No. They said, 
'grave emergency'. Was there a grave 
emergency in this country before? Is there 
a grave emergency in this country today? 
Then, why is it that you are basing your 
argument that because there is emergency, 
the life of Parliament is to be extended by  
one year? 

SHRI    BRAHMANANDA       
PANDA (Orissa) : Mr. Goray... 

DR. K. MATHEW KURIAN (Kerala) : 
Orissa   Government   is   speaking. 

SHRI BRAHMANANDA PANDA : Do 
not try to influence me. I am asking him 
a question. 

MR. CHAIRMAN : Lei hirn lini-.li his 
speech. 

SHRI BRAHMANANDA PANDA ; 
After what happened in Gujarat and in 
Bihar, don't you think that the situation 
was grave? 

DR. K. MATHEW KURIAN : This is a 
graveyard of democracy. 

SHRI N. G. GORAY : Sir, I have always 
respected my friend. (InterruptionQ 
Please, I never interrupt you. Please bear 
with me. I am not going to speak here 
mam times now.    Perhaps il is Ihe lasi 
speech. 

DR. V. P. DUTT (Nominated) : I hope, 
of this session. 

SHRl N. G. GORAY : Well, next session 
1 may come. So whal 1 am saying is, look 
at the debates in the Constituent Assembly. 
Dr. Ambedkar said that when this emergene> 
is declared and when the powers under the 
emergency are exercised, it is "evasion of 
Parliamentary law'"; he used those words: 
he said it was evasion. Look at the gravih 
with which they were considering the whole 
aspect. And when Mr. Kamath and others 
opposed it. he said •"Don't suppose tha! 1 
do not share your views. I do. But I hope 
that this will not happen and it will be a 
dead letter." And even where you want to 
take over or dismiss any Government, look at 
the words that he has used—I am referring 
to the Constituent Assembly debates,  page   
177,   where  he  said : 

"If at all they arc brought into operation, 
I hope the President, who is endowed with 
these powers, will take proper precautions 
before actually suspending tlie 
administration of a province. I hope the 
first thing he will do would be to issue a 
incre warning to the province that has 
erred that things were not happening in 
the way in which they were intended to 
happen in the Constitution. If that warning 
fails, tlie second thing for him to do will 
be to order an election allowing the people 
of the province to settle matters by 
themselves."' 

This was the scheme of things. First you 
give them a warning. If they do not behave, 
if the Cabinet does not behave, if that 
province does not behave, then he says the 
next natural thing to do is to ask 
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[Shri N. G. Goray] for elections. What are 
you doing? You are not only not allowing 
them to hold elections but you are 
postponing your elections also by one year. 
Sir, is it not a travesty of the Constitution, of 
the article that was meant to be used only in 
exceptional cases, in "grave emergency" not 
merely emergency ? And he says that 
emergency must end as soon as possible. 
Just now 1 have quoted the Home Minister 
as well as the Prime Minister saying four 
months back that there was normalcy 
everywhere. Still you are saying that 
emergency is there. Where is the 
emergency? It is in your mind. You want to 
see ghosts everywhere. And that is because 
you want to perpetuate your rule. It is not 
for consolidation of the gains of the 
emergency but because you want  to   
consolidate  your   own   power. 

Sir, I would like to ask what was wrong in 
Tmail Nadu. They had 165 members in a 
House of 235. They are ready to go to the 
polls. They only asked that the polling to the 
Parliament as well as to the Legislative 
Assembly should be synchronised. It is a 
very natural demand because those who 
cannot afford to spend crores of rupees 
would like to see that both the elections are 
held together. You did not allow it. That is 
all right. After three weeks, they would have 
gone. But you could not wait. You brought 
in all sorts of allegations. Sir, I will deal with 
those allegations when you give us an 
opportunity to discuss it. But supposing 
again that your allegations were true, what is 
the position in the neighbouring State of 
Karnataka? Is it not a fact that the Congress 
Committee itself has submitted a 
memorandum to the High Command of the 
Congress saying that this Government of Mr. 
Urs should go? Sir, here is a paragraph from 
a document.... 

SHRIMATI MARGARET ALVA (Kar-
nataka) : Sir, where is he quoting from ? 

SHRI N.G. GORAY : Please sit down. I 
do not think you are well posted with 
information.      fl 

Sir, the document I am quoting from is a 
note on the state of affairs of the Congress 
Party in Karnataka submitted to the honou-
rable Prime Minister with eight annexures 
and, in the paragraph which is called the 
"Conclusion", they say—it is on page 12 of 
the memorandum— 

"The  High Command  is aware — —
Think of it—"The High Command is aware 
of the state of affairs in the State. There are 
several means of ascertaining 
these drawbacks.   Suffice it to say __ "— 
This is from the Congress Party itself— 
"suffice it to say that the continuance of tlie 
Devraj Urs Ministry any longer would spell 
dis^ter to the Congress organisation in the 
State and it would be very difficult for the 
Congress to face the election in the future." 

DR.   K.  MATHEW  KUR1AN :  Then 
they can postpone the elections to the future. 

SHRIMATI MARGARET ALVA : Mr. 
Goray, where are you quoting from? . 
.(.Interruptions)... Where are you quoting 
from ? 

SHRI N.G. GORAY : I know how elo 
quent  you  are ___    (interruptions) __  

I know how eloquent you are.   Please do 
not interrupt... 

MR. CHAIRMAN :  No  interruptions, 
please.   You go on,  Mr. Goray. 
SHRI N.G. GORAY: So, what I am saying 

is this that this is from the horse's mouth  
itself.   This  is from  the  horse's mouth.   It is 
not an afterthought like that of Shri K.K. 
Shah, the Governor of Tamil Nadu, who has 
been sitting there in Tamil Nadu for the last 
five years and who has been awarding 
certificates of merit to this Ministry and he 
has been saying in his Address to the 
Legislature that this Ministry is   functioning   
properly.   I   will   quote from it when the 
time comes.   And now, all of a sudden, you 
have discovered so many things! What was he 
doing all these years ? All these allegations 
are three years old or four years old.   And, 
Sir, what was he   doing?   Because  the   
Centre   wanted the dismissal at this particular 
point of time that  the  Governor  obliged 
them.   And, when the Karnataka Congress 
Committee itself is saying that it will be a 
disaster to that State if they allow the Devraj  
Urs Ministry to continue, you just cannot hear 
those words! So, Sir, I would like to ask you 
this.   Is this fair?   Is this justice? Is this even-
handed justice under the Constitution?   Is it 
the   proper use   of  the emergency? To every 
one  of these questions,  Sir,  the answer is   
"No".   (Time bell rings). 
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MR. CHAIRMAN : You have taken more 
time. 

SHRI N.G. GORAY : Please allow me some  
more time. 

DR. K. MATHEW KURIAN: You have 
extended the term of the Lok Sabha and you can 
extend the speech also; you can extend the time 
of the honourable Member also. 

MR. CHAIRMAN : I think ypu will have to 
finish now. You will get an opportunity later. 

SHRI N.G GORAY: Sir, 1 rarely go beyond    
the time-limit,  you know 

MR.   CHAIRMAN:   Please  finish. 

SHRI N.G. GORAY : I will just finish in ten 
minutes. 

SHRI     BANARSI     DAS (Uttar 
Pradesh) :  Sir, you   can   give   him our time.   
We will give hirn our time also. 

SHRI N.G. GORAY: Sir, the most surprising 
thing is that it is not as if the Congress people 
do not know what they are doing. Had it been 
so, it would have been all right. But it is not so. 
Sir, I am reminded of that famous sentence in 
the Mahabharata. It is the utterance of Dur-
yodhana.   He said : 

Arjuna never knew what was there in Dur-
yodhana's mind. He said : 

"I know what is wrong; but I cannot desist. 
I knew what is right; but I cannot do it. Some 
demon has taken possession of my soul and it 
looks as if everything is revolving as if we 
are helpless." 

Sir, I am clear that in a democracy the 
people are not helpless nor is the Government 
helpless.   Let us not do it. 

Sir, In this House, I have again and again 
pleaded that this country cannot afford to 
have such a civil strike. It cannot be divided 
into two groups, those who are good and 
those who are bad. Let us come together: and 
let us evolve a national con- 

sensus. But, Sir, in spite of my knocking, 
12 Noon no door is open. In spite of the 
knocking by Jayaprakash Narayan, the 
door still remains closed. And, Sir, I am 
sorry t0 say that in spite of Acharya 
Vinoba Bhave's knocking, the door still 
remains closed... (Interruptions). 
SEVERAL HON. MEMBERS : No, no. 

SHRI N.G. GORAY: Sir, Acharya 
Vinoba Bhave invited the Acharyas throu-
ghout the country, and.. 

DR. V.P. DUTT (Nominated): Acharya 
Vinoba Bhave is hand-picked by Shriman 
Narayan _(Interruptions). 

SHRI N.G. GORAY: You are such a 
learned man. You must have read this 
small pamphlet. I am reading this quota-
tion from a booklet containing speeches 
delivered by Acharya Vinoba Bhave at the 
'Akhil Bharat Acharya Sammelan' held on 
16th, 17th and 18th January, 1976, at 
Wardha: 
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SHRl RANBIR SINGH (Haryana) : 
But ............ {Interruptions). 

SHRI NG. GORAY : Mr. Ranbir Singh 
why do you interrupt? I never want to be 
hard with you. I know, you would like to 
crush everybody,  but still.. . 

DR. K. MATHEW KURIAN (Kerala) : 
You have the Haryana Police with you.. 
(Interruptions). 

SHRI N.G. GORAY :. I am saying that 
there are good people on this side and there 
are bad people on your side also. Let all the 
good people in the nation come together. 
And if y0u do n0t like it, you can go your 
way. You arc going your way. 

1 will only end by saving this. I remember 
the great oration of Antony when Julius 
Ceasar was murdered. He said, Sir, when 
Julius Ceasar fell : 

"And,  in   his   mantle   muffling   up   his 
face, Iven at  the base of Pompoy's   

statua 
(Which   all  the    while  ran   blood), 
great Ceasar fell. O,      what      a fall   

was   there,      my 
countrymen! Then I, and you, and     all 

of as  fell 
down...." 

So, therefore. Sir, I w0uid like to say : 
Don't bury democracy. Don't stab it like this. 
If democracy fells, then I would only say : 

What a fall was there. toy countrymen) 
By democracy, I mean : I, and ymt, and all of 
us fell down.   This is my last   appeal. 
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SHRI G. LAKSMMANAN : Mr. Deputy 
Chairman, Sir, I oppose this Bill for the rea- 
son that it is a political prostitution commit 
ted by the Government of India in asking 
for an extension of one mose year when 
we have been asked to remain as Members 
of Parliament only for five years----------  

SHRI RAMESHWAR SINGH (Bihar) : 
You people are corrupt and that is why you 
see everybody in that light. 

SHRI G. LAKSHMANAN: Shall I 
continue, Sir? This is an act of political 
prostitution by the Government of India and, 
therefore, I oppose this Bill. Sir, in the year 
1971, we, the parliamentarians, contested the 
elections and the people of this great country 
of ours allowed us to be Members of 
Parliament for five years. And now, when we 
are completing five years, we have gone 
astray because, we are married to democracy, 
our husband is democracy, and we, as ladies 
or wives of democracy, are now going astray 
without going to the people again asking for 
that marriage. Therefore, I say, this is an act 
of political prostitution committed by the 
Government of India. 

Sir, this Government is famous for so 
many firsts in this country. This is the 
Government which introduced, first of all, 
internal emergency in the country. This is 
the Government which has postponed 
elections for the first time in this country. 
Since the year 1947 when we got 
independence there is not a single occasion 
when the Government of this country under 
the leadership of the great democrat of the 
world, Shri Jawaharlal Nehru, or under the 
leadership of Shri Lal Bahadur Shastri 
asked for the extension of its life but today 
our respected Prime Minister is asking for 
extension. This Government is famous for 
so many things which 

it is doing for the first time. The previous 
Governments never arrested the Deputy 
Prime Minister, never arrested their own 
party-men without any reason and never 
arrested politicians and parliamentarians 
under the M.I.S.A. Of course, they might 
have taken some of the people under the 
D.I.R. Therefore, this Government is 
famous for so many number ones. And, 
today another act that they are committing 
is this political prostitution. 

Sir, after the completion of five years you 
ask for extension and though we have had 
27 years of independence and democratic 
existence in this country, we have no 
machinery which could decide whether an 
extension could be granted to the Central 
Government or a State Government. These 
decisions are taken politically by the Central 
Government. The Government of Tamil 
Nadu would have completed its tenure in 
another 35 days. The Government of Kerala 
have already completed their tenure but they 
have been granted an extension because the 
Congress Party and the Communist Party 
have formed an alliance there. Now, today 
the Central Government wants an extension 
of one year for them. They will have it 
because they have already passed the Bill in 
the Lok Sabha and they will have it passed 
here also. But, what is the machinery to 
decide whether a Government is to be 
granted an extension or not, including the 
Central Government? It is therefore that I 
say that this is a political decision. Since the 
D.M.K, party is an opposition party and that 
Party is an example or a challenge to the 
Congress Party, they do not want that Party 
to continue. 

What has actually happened in Tamil 
Nadu ? A memorandum was given, con-
taining charges, corruption charges, nepo-
tism, favouritism and all that. You must 
remember what this Government did from 
1972 till January 1976. In January 1976 the 
Governor of Tamil Nadu comes to Delhi, 
stays in the Tamil Nadu House for ten days, 
interview is not granted to him for the first 
two or three days, he goes back to Gujarat 
or Bombay, then comes back to Tamil Nadu 
House, stays there and everything is 
finalised here. On the 26th of January, on 
the Republic Day, the Governor of Tamil 
Nadu has said that the most efficient 
Government which has implemented the 
best policies in India is the Government of 
Tamil Nadu.      And 
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everything was prepared here and then he 
goes back to Madras. Sir, I would say, we do 
not mind; the Chief Minister of Tamil Nadu 
has already welcomed the appointment of the 
Commission and he has said to the people not 
to get alarmed however much we are being 
terrorised and harassed and that we must 
conduct ourselves peacefully; that is our 
culture. Therefore, we are  conducting  
ourselves  peacefully. We are not worried 
that  a  Commission has been appointed, but 
the means that this Covernment  adopts,   a  
Government that is run on so-called 
Gandhian lines, a Government that is run   on 
democraitc lines, what are the means that this  
Government adopts to remove another 
Government? Is it because they were elected 
by the people and they have the verdict of the 
people to continue   for  five  years  and   rule   
this country? Just now, honourable Shri 
Goray said as to what the President should do 
with regard to the action being taken against 
a State Government.   He read out   what 
Ambedkar had said. Therefore, I would say 
this extension should not be given to this 
Government for all this maladministration,   
introduction   or promulgation   of 
Emergency, arrests of so many people in-
cluding the ex-Deputy Prime Minister of 
India and arrest of Jayaprakash Narayan 
releasing him to go to the hospital only. All 
these acts of commission and omission are in 
the political interest of the Congress Party 
and for the continuance of a particular 
personality as the Prime Minister of India.   
Therefore,   Sir,   an   election   is a dire 
necessity as far as this Government is  
concerned.     Any democratic  Government, 
any political party in the world goes and asks 
for the verdict of the  people. But what 
happens here? Fifty-eight crores of people 
are not fools. If you are   bold you should say 
that your action is good. What have you done 
in introducing Emergency ?  If you are really 
men of courage get the verdict of the people. 
Therefore, Sir,  this is an  act of cowardice 
because -such an act is committed only by a 
coward. You must go to the people and ask 
for their verdict.   You have brought so many 
laws like abolition of bonus; so many laws 
you have brought in.  Should you not go to 
the people and get their verdict as to  whether 
what you have done in the name of Emer-
gency is liked by them or not? Should you 
also not tell them that you have brought jn a 
very good scheme, called the 20-point 

programme which is going to have, instead 
of water in the Ganges, honey and milk? 
You can go and tell the people. Why are 
you afraid? If your 20-point programme is a 
programme for the people, is a programme 
for the nation to flow instead of water in the 
Ganges, honey and milk, why can't you go 
to them? Why are you afraid? That is why I 
say that this Bill is an attempt at political 
prostitution. This Bill is. .. 

MR. DEPUTY CHAIRMAN : Mr. Lak-
shmanan, you seem to be very fond of the 
word "prostitution"- You have said it four 
times. 

SHRI G. LAKSHMANAN : I do not 
want to use the word "prostitution" Sir. I 
add the word "political" also. I do not like 
that. According to our culture, you know, 
Sir, we are famous for our Kannagi and all 
that? Therefore, you arecomittitig the word 
"political". 

SHRI MANUBHAI SHAH (Gujarat): 
You can use a better word. 

SHRI G. LAKSHMANAN : If there is 
any   better  word,   tell   me. 

SHRI MANUBHAI SHAH : I will tell 
you when I speak. 

SHRI G. LAKSHMANAN : Sir, I would 
tell you that this word is not used by me 
personally against anybody or against any 
party. In Tamil it is called "Arasial 
Vibacharam". 

Now, for this 20-point programme, why 
can't you go to the people? You say certain 
Governments have not implemented it, the 
Tamil Nadu Government has not 
implemented it. What have the advisers 
said? They have said that tMs 20-point 
programme can be implemented provided 
the Centre comes forward to help the States 
and provided the co-operation of the Centre 
is there. That is what our Chief Minister was 
also telling. Not only that, as far as the 
administration and other aspects are 
concerned, is the Government prepared, 
when they have appointed a one-man 
Commission, to appoint a Commission—let 
it be one-man or two-man Commission—to 
go through the past 27 years of rule, both at 
the Centre and the States by the Congress 
Party and the Opposition Party? Then, they 
can get the verdict of the people. Will they 
do it? If they do it, so many things will come 
out. They will not do it. 



 

[Shri Lakshmana]]] 
If (hey appoint a commission to go into the 
acts of omission and commission of tlie 
Congress Party, the truth about the 
Nagarwala case and so many other things 
will come out. Sir, a memorandum was 
submitted by even our CPI friends against 
Mr. Bansi Lal who is now the Defence iiter 
of India. 

SHRI YOGENDRA SHARMA : Out-
party had submitted a memorandum against 
the Karunanidhi Ministiy. 

MR. DEPUTY CHAIRMAN : He is very 
well aware of that. 

SHRI G. LAKSHMANAN : You can 
criticise anybody. We are not worried about 
it. What happened to that memorandum? A 
memorandum of the type given by Mr. 
Kaiyanasundaram was submitted to the 
Government against Mr. Bansi Lal. What 
action was taken ? He becomes the Defence 
Minister and he goes and says in Haryana 
that he, as one of the citizens of the 58 
crores of the people of this country,"owes 
'his personal loyalty to the Prime Minister 
of this country. The memorandum 
disappears" somewhere. There  is   another   
thing. 

SHRI SULTAN SlNGH (Haryana) : The   
charges   were   baseless. 

SHRI YOGENDRA SHARMA : Despite 
my clarification, the hon. Member is 
repealing that our party had submitted a 
memorandum against Mr. Bansi Lal. Our 
party had not submitted a memorandum 
against Mr. Bansi Lal, but against the 
Karunanidhi Ministry. I would like to' put   
the  record  straight. 

SHRI C. LAKSHMANAN : Have you 
not submitted a memorandum against Mr. 
Bansi Lal? 

SHRI YOGENDRA SHARMA: I would 
repeat again that our party had submitted a 
memorandum only against the Karuna-
m'dhi Miuistry.   This is the real fact. 

SHRI SULTAN SINGH : Mr. Laksh-
manan, don't compare Mr. Bansi Lal with 
Mr. Karunanidhi. The hon. Governor had  
given his report. 

SHRI G. LAKSHMANAN : Of course, as 
you and I are different, Mr. Karunanidhi is 
Mr. Karunanidhi and Mr. Bansi Lal is Mr. 
Bansi Lal. I know that a commission will not 
be appointed. I would ask the Congress 
friends on the other side to tell me as to what 
more fit case can there be 

than the Nagarwala case to appoint an 
enquiry commission. In this countiy, a 
person can take lakhs of rupees from the 
Slate Bank through a telephonic conversa-
tion. No aclion was taken on this. But you 
can appoint a commission even on vague 
charges against a Chief Minister of a State 
ruled by opposition, but you are not 
prepared to appoint a commission against 
Mr. Devraj Urs, as has been said by  Mr. 
Goray. 

SHRI SULTAN SINGH : You should not 
forgot that an enquiry commission was 
appointed to go into Ihe charges against the 
lafe Shri Pratap Singh Kairon who was a 
Congress Chief Minister. 

SHRI G. LAKSHMANAN : I know that. I 
also know that there are many Pratap Singh 
Kairons in the Congress Party now. Of 
course, this Government, under the 
constitutional protection, can extend the life 
of the Lok Sabha by one year. They say that 
they want this extension for implementing the 
twenty-point programme of the Prime 
Minister. Bui Ihe Prime Minister had stated 
that it would take a generation to implement 
this twenty-point programme. This has come 
in the papers. Now, the Government is taking 
this decision to postpone the elections. Who 
are involved in this? No MP will oppose the 
extension of the life of the Lok Sabha by one 
year. The affected people themselves who 
may become beneficiaries are taking this 
decision to postpone the elections by one 
year. Who will oppose it? Nobody will 
oppose it. For one more year, they will not 
have-to go and face the people. 

MR. DEPUTY CHAIRMAN : Y0u-wil! 
have to wind up now. 

SHRI G. LAKSHMANAN : Sir, I am 
winding up. Therefore, Sir, as I said, only a 
judicial commission can decide whether an» 
extension can be granted to a State Govern-
ment or the Central Government. This is a 
constitutional lacuna and I would, suggest 
that a provision should be made it* this 
regard in the form of a constitutional 
amendment. Simply because a State is ruled 
by another opposition party, you do not grant 
extension or you do not allow elections to 
take place. Whereas, in regard to another 
State, extension will be granted, I do not 
know for how long. They are going to do it. 
Therefore, as far as I an* 
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concerned, my Chief Minister is not worried 
about this Commission. There is a proverb 
in Tami! : Idukkan varumgal naguda.   We 
do not want to offend anybody. We are a 
political party who can take this decision 
from the Central government and also face 
them  squarely. 

MR. DEPUTY CHAIRMAN : Now, how 
are you going to wind up? 

SHRI G. LAKSHMANAN : Only one 
minute, Sir. 

Sir, dog is the most grateful animal, but 
man is not as grateful as dog. In the year 
1971i:why did tlie DMK support Mr. Giri? 
Only to see that the Prime Minister's candi-
date was elected as the President so that 
there would be normalcy and not chaos and 
confusion in the country. Therefore, Sir, dog 
is the most grateful animal. Man is not as 
grateful as dog.   Thank you. 

SHRI MANUBHAI SHAH : Mr. Deputy 
Chairman, Sir, I am glad to support this Bill 
even though it affects the life of only Lok 
Sabha. My friend, Mr. Lakshmanan of the 
DMK. bad been mixing up two issues be-
cause of the present situation in Tamil Nadu. 
He did not realise that the decision to extend 
the life of the present Lok Sabha by one year 
was not taken after the DMK Government 
was removed but much earlier. It was in the 
interests of the country because the situation 
in thepost-emergency period has created 
many favourable results and set in the 
process of restabilisation of this great 
country. It was necessary because a brief 
period of extension would do what was 
desired to be done when emergency was 
imposed. In this august House, Mr. Lak-
shamanan and other friends had already 
concurred in the matter of emergency and 
therefore, I am surprised that a subjective 
view is being taken here by Mr. Lakshma-
nan's party. They are opposing today because 
they are mixing up the issue of the Tamil 
Nadu Government with the present Bill. 
Therefore, I would like to request this hon. 
House to take a dispassionate view of this 
Bill. 

What is the objective of this Bill? Par-
liament has taken upon itself to extend its 
life ;by one year, during emergency, as is 
absolutely provided in the Constitution by 
the founding fathers of the Constitution. 

Nov/ what is the difference between grave 
emergency and emergency as Nanasaheb 
Goray tried to point out? A great amount of 
profit has been generated because of this 
emergency compared to the chaos prior to 
that and I am really surprised that my friends 
therestilldo not appreciate it. What was the 
condition of the students and the youth in the 
pre-emergency period, during the last two o r 
three years ? No university functioned. I was 
on the Court of the Banaras Hindu 
University. It was an absolutely pitiable 
sight. Whenever we went to the Court of the 
Banaras Hindu University, the boys were on 
the rampage. It was not because the students 
did not want to study, not because they did 
not want to learn. They entered the portal of 
the university with the sacred vow that they 
would further their education, but they were 
misguided by some people, leaders of some 
Opposition parties and others. I do not want 
to-name them; they have been named 
umpteen times. But I do not want to name 
the people. As Mr. Goray said there are good 
people there also : we admit it. But what 
amount of violence was taking place there! 
There were 29 Vice-Chancellors. How were 
some of the Vice-Chancellors manhandled 
by some of the very unruly elements, 
inspired and incited by some political 
groups! What violence, chaos and ragging! 
But what is the condition now? What is the 
condition today? 

Only the other day we went to Banaras. 
Sixteen thousand students are studying in 
Banaras. 1 have been associated with the 
Banaras Hindu University for many years but 
for the first time in my life I saw 16,000 boys 
joining the procession and hearing one of the 
most illustrative speeches from the Vice-
Chancellor. Could we say the same thing of 
the Delhi University two years back? When 
elections were common, the Jana Sangh and 
others were there as if some great battle was 
going on inside the Delhi University campus. 
The confusion was total. Was it becoming of 
the great country of Mahatma Gandhi, 
Krishna or the Buddha? 1 do not think 
anybody even in the Opposition was ever 
satisfied with the conditions that were 
prevailing then. Now, is this period of six 
months or eight months enough to stabilise 
the forces.to put into process not only the 
economic but the social and political 
philosophy to which our 
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[Shri Manubhai Shah] Constitution is 
wedded, to which our Indian National 
Congress had subscribed? Therefore, I would 
again ask Mr.^Lakshmanan not to use the 
words 'political abuse' and all that. He was 
repeating these words but merely by using 
such words in anger you do not get a point. 

SHRI G. LAKSHMANAN : You give me 
the words. I wanted to use these words also. 
You tell me the words and I will use them. 

SHRI MANUBHAI SHAH : We have 
made Correct use of the political power, in 
the interest of the people, but you went on 
doing all that and I will come to that when I 
come to the matter of Tamil Nadu, why the 
Government had to be removed. Therefore, I 
would first appeal to the House and ask: 
What is there if the term of the Lok Sabha is 
extended by one year? The other day, the 
Prime Minister in an interview said that the 
elections would be held within a period of 
one year. So, heavens are not going to fall if 
the term is extended by one year. 
Democracy is not going to be smothered or 
we are not going to butcher the people 
because there is extension of the Lok Sabha. 
After all, this House continues for six years 
and the Lok Sabha continues for five years. 
One year is not a period about which so 
much excitement should be there. 

Extension of ono year is all the more 
necessary to implement the programmes of 
garibi hatao and 20-point programme which 
have been initiated for the removal of 
poverty. It is for the first time that the 
removal of poverty has been made the first 
and foremost task and fundamental approach 
of the Congress Party to which practically 
the entire nation has subscribed. This 20-
point programme is only a commentary on 
the concrete garibi hatao programme. It is A 
concrete, identified and tirne-bound 
programme during which targets have to be 
achieved in different fields, particularly for 
the vulnerable and poorer sections of the 
community. 

When we thought of the bonded labour, a 
question was asked as to why we did not 
think of them earlier. In this connection, it 
may be said that any political thinking and 
its development takes place according to the 
signs of  the time. As the people 

get more and more awakened, naturally . the 
cry and the voice of the poorest of the people 
become heard because they are the majority of 
voters in this country and they decide the fate 
of the Parliament, who will come to Lok 
Sabha and who will come to Rajya Sabha. 
Therefore, to get awakened is not the fault of 
a sleeping man. We may have done many 
things. We laid the foundation of democracy 
in this country. So, we are not at all 
complacent or ashamed that we did not do it 
earlier. Now, a programme of concrete 
character has been chalked out. Even the 
Janata Morcha Government of Gujarat or the 
DMK have subscribed to this. As ft matter of 
fact they defend themselves when we say that 
we are not satisfied with the implementation 
of the 20-point programme either in Gujarat 
or Tamil Nadu. They try to defend 
themselves. That means, they have accepted 
validity of this programme. 

One-year extension of the Lok Sabha is all 
the more justified because you canndt'have 
elections when emergency continues. Emer-
gency has got to be allowed to continue. If 
we were afraid of elections, we would not 
have a gone to polls in 1971. As ^that-time, 
the Lok Sabha had completed only four 
years. Then also there was opposition. Some 
of them went to the extent of saying that we 
did not have majority in this House and that 
is why we were going to >polls. And my 
friend of the DMK who is using all these 
words against us today, he fully supported 
us.   They fully supported us. 

SHRI G. LAKSHMANAN : You wanted 
our support. 

SHRI MANUBHAI SHAH : Even today 
we want everybody's support. Even today 
we want your support. 

SHRI G. LAKSHMANAN You wanted 
our support but we never wanted your 
support. 

SHRI MANUBHAI SHAH : We never 
bargain. We want the support of the entire 
nation. (Interruptions.) Mr. Lakshmanan, I 
have heard you patiently but the point is, the 
very protest shows tlie guilty to conscience. 
Now.I will come a little bit to theOMK 
because he has been saying a great deal. 

If you see the certificates gi ven T>y the 
Governor of the State, if you see the reports 
coming from Tamil Nadu during  the last 
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few years, it is not only corruption but 
something else, something debasing the 
human nature and human character which is 
involved. It will all come out, my dear 
friend. You wait . . . {Interruption by Shri G. 
Lakshmanan). Now better you do not cross 
talk like that. Wait and have patience  . .  . 

{Interruption) 
MR. DEPUTY CHAIRMAN : Mr. 

Lakshmanan, Let him have   his say. 
SHRI MANUBHAI SHAH : Sir, who 

appointed the Chagla Commission? When I 
was the Minister of Industries, Mr. Krish-
namachari was the Finance Minister. He 
welcomed the appointment of the Chagla 
Commission against him. Who appointed a 
Commission against Biju Patnaik? Who 
appointed a Commission against Mr. Pratap 
Singh Kairon? This party has the record of 
doing all this throughout the last 25 years .... 
{Interruption). Please listen. You can talk to 
me in the lobby later on. Sir, I am appealing 
to him through you to have patience. 
Don't become too much touchy. This politics 
is a hard bargain and in the political life you 
need not be oversensitive. Sir, I am 
appealing to him to believe that we have not 
spared even the highest men in the country. 
Against Mr. K. D. Malaviya there was not a 
single charge, only his Secretary was 
involved in an amount of Rs. 10,000, but 
immediately a Supreme Court judge was 
asked to go into the matter. And for no fault 
of his, he left the government. Therefore, the 
Congress Party has always hdd its character 
high. We have not appointed a Commission 
because you had an Opposition Government. 
We appoint a Commission wherever we find 
that the charges have some validity, there is 
some clement of truth .... {Interruption). It 
should have been done earlier. As a matter 
of fact, the other day, we had a talk . . . 
{Interruption) 

MR. DEPUTY CHAIRMAN : Mr. 
Lakshmanan, you kindly hold on for a while. 
You cannot disturb the proceedings of the 
House. It is all right if you make one or two 
interruptions, but you cannot go on 
interrupting like this. 

SHRI MANUBHAI SHAH : Sir, he has 
to be patient. The point is that here we are 
not afraid of any political maligning. We 
ihave been maligned in elections, character 

assassinations have been made. I am glad the 
Prevention of Publication of Objectionable 
Matter Bill has been passed in the House the 
day before yesterday; it will bring some code 
of conduct and ethics in the country. 
Otherwise, wild charges unsupported by facts 
were being brought in, and memorandum 
after memorandum became the order of the 
day. We have stabilised the country and if 
we do not act now the future generation of 
the country will blame the two Houses of 
Parliament for having neglected their duty. 

Therefore, the DMK Government deser-
ved the removal. What were the politicians 
of the DMK Government doing in Malaya, 
Singapore and Hong Kong? They were 
collecting money in the name of Annadurai 
and various other people. Today they are 
talking of Mahatma Gandhi. They have no 
right to take the name of Mahatma Gandhi. 
While he was alive, they did not take his 
name. But today it suits Karuna-nidhi to 
take his name. Well, if you have turned to 
Gandhi, it is again our gain. But then 
behave like the followers of Gandhi. 
Therefore, Sir, 1 am merely saying that the 
removal of the DMK Government has no-
thing to do with the present Bill. 

Sir, last time Mr. Goray said: Today the 
bell tolls for me, tomorrow, Mr. Ahmad, it 
will toll for you. I have already spoken 
enough. So 1 need not speak on these things. 
But the bell is tolling for the country, neither 
for Mr.Goray, nor for'Mr. Ahmad, nor for 
the Congress Parly. If you do not take care 
of the situation and see that the norms of 
public behaviour are properly understood—
opposition can be there; there can be 
difference in programmes; there can be 
difference in goals; but the means to the end 
must be absolute puWic honesty and public 
conduct—we cannot take any action. 

Public ethics and public behaviour should 
not be undermined by the types of things 
that were happening in Madras or elsewhere. 
These cannot be tolerated by this country 
which has a great tradition of morality and 
spiritual wisdom. 

Sir, as I was saying, now is the time to 
coolly think of the Bill without passions. 
Mr. Goray quoted Vinobaji. Well, Vino-
baji's speech has been circulated. We have 
read all the versions, both by the pro- 



 

Manubhr.i Shah] Vinoba's faction 
and others who are opposed to him. Theic is 
nothing in that which he has not supported. 
'Anushasan parva' was not invented by the 
Congress Party; those are the words of 
Vinobaji. This is what everybody has said, 
what the Prime Minister has said, that while 
discipline is continuing, various other types 
of things which improve matters should be 
brought about. That is the purpose of this 
Bill. During the emergency we want to 
consolidate the gains that are achieved. 
When the train which has been temporarily 
derailed by the forces of the opposition is put 
back on the rails.we wiH come back to the 
normal conduct and normal way of dealing 
with things. That is why all these different 
types of enactments are being brought into 
existence to correct this type of distortion 
that has appeared in the political, social and 
economic life of this countiy. Therefore, the 
entire efTort pf the Government at the Centre 
and at the States where the Congress is ruling 
is to bring back the norms of public behaviour 
and public conduct so that excesses ave not 
committed. 1 would not name Mr. 
Karunanidhfs party; they will themselves 
realise what they have done and why they 
have suffered. If they are really pure, there is 
nothing to fear from the Commission and 
they can really cooperate with them, 

1 would end up by saying that the values 
of> democracy to which Mr. Goray is often 
referring have to be really looked at in their 
proper perspective. He is a great and learned 
friend of mine. Every time he stresses them. 
We have been born in freedom, we have all 
fought for freedom. We removed the British 
Empire, the largest empire in the world, by 
unity of strength and purpose. Likewise, all 
the Opposition groups today should 
cooperate with the Government not only in 
regard to this Bill but also in regard to all the 
programmes that have to be implemented on 
the political, social and economic fronts so 
that we can create a new country by 
removing all these distortions which had 
been created during the last three or four 
years by the rampage of anti-democratic 
elements—I would not call them as some 
people said as fascist elements, but would call 
them' a conglomeration of evil forces. An 
Anand Margi Avadhoot yesterday said, "I did 
not commit five murders but eighteen 
murders."    I was 

shocked lhat a man can murder   another man 
under the evil spell of the   so-called Ananda 
Murthi and kill people in cold blood and then 
he says, "I did not feel   anything because it 
was the order of tlie   Sarkar." Please  do   not    
harbour    these    types    of people.    Let  
there be political    opposition but let there not 
be forces like the   RSS. Mr. Tyagi is sitting 
there—one of the finest men.   I have worked 
with him in  several Committees.   But what 
are the forces  that are backed up by them?   
What are   the forces that the Jana Sangh and 
tlie RSS  are creating in the country?   There is  
time to rethink over that.   There can be   
political opposition to the right; there can be a 
centrist opposition; there can be a leftist 
opposition    because, after all, it is the   
assence of democracy that there should be 
either two parlies or multi-parties to swing the 
pendulum according to the will of the   people. 
But one has to analyse the content.     1^ the 
Bharat Varsha the monopoly of the RSS? Or is 
it that a great India has to be created by the 
polity consisting of Hindus,   Muslims, 
Christians,  Parsis,  Sikhs and   other millions 
of people who live in this country? If ours is to 
be a country of all religions and creeds, then 
we have to rethink   over the values of some of 
the Opposition   parties who have developed a 
tendency to   have para-military forces backing 
them in  order to achieve their political ends.   
Don't be  a tool in their hands.   That is the 
only appeni that I would like to make to my 
friends on the Opposition.   We are all  on   
common ground.   There   is   hardly   any    
difference created between the people on the  
opposite side and people on our side.   But the 
means have to be such, the types of instrument  
to-be forged is to be such that we   shouJd 
really be able to create a great country with 
proper understanding rather than have a civil 
war or a cold war which will divide   this 
country or which will disturb the peace  of this 
country. 

With these words, I would once again 
appeal to the members of the Opposition 
Group not to take this Bill amiss. We can go 
to elections any day. We have proved it from 
time to time. If we go to elections even 
today, I would say that we would get a 
thundering majority because we are seeing 
public opinion also. The Gujarat Panchayat 
election about which I do not want to 
mention repeatedly has clearly proved that 
the bulk of the people are with us even 

51 The Hoqse df the [RAJYA SABHA]      (Extension oj Duration)        52 
People Bill,  1976 



53 Tht  House oj the [6 FEB. 197-6] (Extension of Duration)       54 
People Bill. 1976  

in a I area which is ruled by an opposition 
Government Mr. Lakshmaoan said that you 
dismissed our Ministry. In Gujarat, me 
Minister clearly assured that we arc rot 
interested in the dissolution of the A"- iblj 
not an m interested in dismissing the 
Ministry. If they can be in power tb today, 
we can also bethere in power tomorrow. 
Therefore, we want opposition but the 
opposition has to be of a rational type. And 
we are not afraid of elections. Even if it is 
held today, we will win in the elections. The 
elections are postponed up to one year as 
suggested in this Bill. 

..ith these words. I support this   Bill. 
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Mr.   DEPUTY   CHAIRMAN :      The 
House stands adjourned till 2.00 p.M.to day 

The House then adjourned for 
lunch at seven minutes past one of 
the clock. 

2.00 P. M. 
The House reassembled after lunch at 

one minute past two of the clock, Mr. 
Deputy Chairman in the Chair. 

THE HOUSE OF THE PEOPLE 
(EXTENSION    OF  DURATION)    

BELL, 1976—contd. 

MR.     DEPUTY    CHAIRMAN  :   Dr. 
Kurian. 
DR. K. MATHEW KURIAN (Kerala) : Mr. 
Deputy Chairman, Sir, I rise to oppose this 
Bill.    Sir, this Bill, if it is  passed, will further 
reduce  the Constitution  and  the democratic 
process into a sheer mockery. Sir, this Bill is a 
motivated one and a mala fide one, and is a 
flagrant misuse of  power just  because  the 
Congress Party  have a majority and they want 
to perpetuate their rule.   Sir, extending the 
term of the Lok Sabha is a very extraordinary 
proposition. It is extraordinary because the 
emergency, which is used as a pretext for 
extending the Lok Sabha, itself is a fake 
emergency.   Sir, this is another glaring 
example of misuse of constitutional 
provisions.   It is true that the Constitution 
does provide for Parliament to enact Law for 
extending its own life.   But, nonetheless, it is 
an outrage on the spirit of the Constitution.   
The constitutional provision is to be used only 
in exceptional cases. Sir, emergency is  
attempted to be turned into a normal affair in 
this country. There is a conscious attempt at 
propaganda, political campaign, and the use of 
the Press and other media to legitimize the 
emergency and to give the impression that 
abnormal emergency situation itself is normal. 
This is an attempt at political legitimation 
which the ruling party is attempting.    During 
the next one year, the ruling party naturally 
wanted to use the time available to them to 
make an unfavourable situation, according to 
them, a possibly favourable situation. 

Sir, all this claim that if they had gone to 
the polls they would have won with a thump-
ing majority, is a false claim, because, accord-
ing to our best knowledge, people in this 
country, though they are not speaking out 
because of the emergency provisions and 
because of the draconian laws, are fuming in 
themselves, and definitely the situation will 
recoil against the Government itself. 


